
O.A. No. 28 1, of 20 11 
Ilk 

Bibekan an da. Sv%-ain. . .......... 

vs 
U)nIon ofAndJa & Ors ............... Respondents 

Order dated: I&KNII 

C OR AM: 
1-1 on~ ble Shri (*A'.R, M 6havatra, INI cinber (Aoqnn.) 

Hon'ble Sh 'A. K, 

	

n 	 - 

Heard Mr. B, Pan'da, Ld. Counsel for the 

applicant and Mr. J.K.Khandayatray, Ld. Addl. Standing 

Counsel appearnig for the Respondents, on whom a copy of 

thi.13 0. A. h,,v already been senred, 

The ap 	
W'o k 

plMant, who 	been r mg, as Grass- 

cutter under the Aviation Res&-wch Centre, Charbatia since 

1997, has filed this 0A. for regulanization of his sen"ice. It 

is the case of the ap i ant that h- 

	

. plic 	ts representation as at 

Annexure-A)'-) dated 11.01.201.0 is still pendmig With the 

Re,T,ondent'No.3. 

1 	DuM'1g the course of hearing, Ld, Counsel for 

the applicant submitted that the applicant is still working. 

4. 	Since, the representation of the applicant is -still 

pending with the Respondents, Without going into the merit 

of the case -uid as agreed to by the Ld, Counsel for the 

parties, we direct the Respondents to consideT the penduil.g 

V— 



at Aumexure-A,12 of the applicant'Within '30 representation as 	 I 

days from the date of receipt ofcopy of this order and pass a 

reasoned order. As the applicant has been workuig for such a 

long time, the ReT- ondents should consider the 

representation 	for 	regularizatiOn 	against 

permanenUsanctiOned post keeping in mi. 
. 
nd the service 

rendered by the app licant in the orgSwIlization and his 

eligibility etc~ 

5, 	 With. the above observation and direction, the 

(D.A. stands disposed of at the stage, of admission itself. 

6. 	 Send copy of the O.A., along with copy 	of this 

order, to Respondents for compliance. 

MENTIBER (Judl.) 	 MEMIER, 

RX 


